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1 131.5.96 Heard Shri B.K.Kar, ledrned counsel :
for the petitiorer andg Shri U.B. Mohdpatra,i,}/\‘;fé %’h F,'
learned Agditiomal Stanging COunsel(Central

for the respondents. The claim in this- casjb%‘3

is.to gquaghcthe transfer order dated ; .
22.5.1996 (Annexure=-2) . By this order the | \L\/k %L
@pplicant has been transferred from Bhadrsk

to Probodhpur within the Bhadrak district; 31086

The applicant h@s been in Bhadrak for the }
last eight years. I do not see any justi=- f
fication even to agmit this epplication. 1
- Transfer is an incident of service. There ﬁ'
is no vested rlght of a Government servant; Q Adm“ v\ﬂ)‘y
to stay at a particular place. Transfer is
not @ punishment. I do not see any informi 7
in this o;der. No malafides have been mage \\I\W\}HC’V\)D Caok -
out. The petition is dismissed. At this
stage learned counsel for the petitioner @)y
Shri B.Ke.Kar, seeks permission to withc]rﬁw";)\ b
this application. Prayer allowed. Petition| - h @Qﬁf"\»

is dismissed as withdrawn.
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